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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD.

(+

0.h.Nos., 1143, 1144, 1145, 1147 and 114847,

Date of Decision: December 10, 1997.

Between:
0.A.No.1143/97.
G.Srinivasa Rao. .o .o Applicant.
And

1.The Chief General Manager, Telecommunications,
A.P.Circle, Department of Telecommunications,
Govt., of Indis, Hyderabad.

2.The District Telecom Engineer, Karimnagar Dt.,
Department of Telecommunications, Govg., of India,
Karimnagar =505 001.

3.The sub Divisional Officer, Telecom, Peddapalli
sub Division, Department of Telecommunications,
Karimnagar District. Respondents.
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0.A.No,1144/97.

M.Raj afpna .e .o Applicanto

and

1.The chief General Manager, Telecommunications, A.P.Circle,
Department of Telecommunications, Govt.‘of India, Hyderabad.

2.The District Telecom Engineer,Karimnagar District,
Department of Telecommunications, Govt, of India,
Karimnagar-505 001,

3.The Sub-Divisional Officer;Teleéom, Jagtial Sub-Division,

Department of Telecommunications, Karimhagar D&. Respondents

0.A.N0.1145/97

K. .Hanuman Singh . ) .e Applic ant,

and
1.The Chief General Manhager, Telecommunications, A,P.Circle,
Department of Telecommunications, Govt. of India, Hyderabad.

2.The District Telecom Engineer, Karimnagar District,

. Department of Telecommunications, Govt., of India, Karimnagar-505001.

3.The sub Divisional Officer, Telecom, Peddapalli Sub-Division,

Department of Telecommunications, Peddapalli, Karimnagar Dt.

Respondents.
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0.A.No, 1147/97

D. Ailaiah, Applicant.

‘and

1. The Chief General Manager, Telecommunications,
A.,P.Circle, Department of Telecommunications,
Govt. of India, Hyderabad.

2. The District Telecom Engineer, KarimnagarPistrict,
Department of Telecommunications, Govg§. of India,
Karimnagar -505001.

3. The Sub-Divisional Officer, Telecom, Peddapalli Sub Divi

Department of Telecommunications, Karimnagar District,
Respondents,

0.A.No,1148/97.

K. Bhagkar. Applicant.

* e

And

).

sion,

1.The Chief General Managef, Telecommunications, A.P.Circle,
Department of Telecommunications, Govt, of India, Hyderabad.

2.The District Telecom Engineer, Karimnagar District, Depa
of Telecommunications, Govt. of India, Karimnagar -50500

3.The Sub«Divisional Officer, Telecom, Karimnagar Sub Divi
Department of Telecommunications, Karimnagar District
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s1ion,

Respondents.,

Counsel for the applicant in Sri P. Naveen Rao,
all the above casest .
Ms. Shyama for
Sri K., Ramulu f=x in O,A

and 1144/97
Sri V, Bhimanna in 0.A.1
Sri V.Rajeswara Rao in O
Sri K, Bhaskara Rao in O

Counsel for fhe zoppéndonts -
in all the above casess

CORAM:

Hon'ble Sri H, Rajendra Rrasad, Member (A)

Hon'ble sri B,S, Jai'ParameShwar,Member ()
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Heard Sri P. Naveen Rao, the learned counsel for

the applicant in all the 0.2s, referre=d to above and

Ms. Shyama on behalf of Sri K.Ramulu for the respondents

in 0.A.Nos., 1143/97 and 1144/97, sri V.Bhimanna for
respondents in O.A.1145/97. sri V.Rajeswara Rao for
respondents in 0.A,1147/97 and Sri K.Bhaskara Rao in

0.A.No.1148/97.
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The applicants were appointed as Casual Mazdoors

in the_Teleéom Department. There is no dispute as
régards the leﬁgth of service rendered by the applican
in the above cases. With this difference all otﬁer
facts, circumsténces, are common to O.A.Nos., 872/97 &
373/9%. The éirections issued in the above two O.As.

shall apply to these 0.As., also which are as under:

+

In case, the applicants in the above feferred

cases satisfy fhe respondents that they have
worked for the number of days as mentioned
by them in the 0O.As., and they are eligible
for ré-engagemeﬁt as casual laboﬁrets. the
-responéents may consider kRix their case for
re=engagement in preference to their juniors

and the‘outsiders procured from open market,
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with the above observations, the 0.A%, are

dispofed of. There will be no order as to c?sts.

B .sfamm

/1 MEMBER (J) _ MEMBER (A)
e

Date: 10-=12--1997,

Dictated in open Court. #Mﬂj’:i-

SS8S.




